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CHHATTISGARH ACT
(No.l5 of 2021)

ANDULAL CHANDRAKAR MEMORTA
DURG (ACQUTSTTTON) rcT, 202r

e provision for acquisition of Chandulal

Chandrakar Memorial Medical College, Kachandur, District-Durg,

by the Government of Chhattisgarh.

Be it enacted by the Chhattisgarh Legislature in the

Seventy-Second Year of the Republic of India, as follows:-

2.

1 . (1) This Act may be called the

Chhattisgarh Chandulal Chandrakar

Memorial Medical College, Durg

(Acquisition) Act, 2O2L.

(21 It shall come into force from the date

of its publication in the Official

Gazette.

In this Act, unless the context

otherwise requires,-

(a)"Chandulal Chandrakar

Memorial Medical College"

means, Medical College

established in village Kachandur,

District-Durg, Chhattisgarh by

Chandulal Chandrakar Memorial

Hospital, registered under

Companies Act, 1955 (No.1 of

1956), Reg. No. 1,0- 1 L769 of

t997;

Short title and
commencement.
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(b)r'Governnlent'! means the

Government of Chhattisg"rl;

(c)"Notification'l me€tns a

the

Handing over
control of
Chandulal

Chandrakar
Memorial

Medical College,
Kachandur,

District-Durg,
Chhattisgarh to

Government.

3.

notification published in
Of{icial Gazette;

(d)"Prescribed" means prescribed by

rules made under this Act;

(e)"Special Officer" mear.rs the

officer appointed under sub-

section (1) of Section 7.

Notwjthstanding anything contained

in arly othe'r !4-yy 16r the time being in
force or in any- judgqent or d'ecree of
any Cour:t or in any contract or other
document or order, Chandulal
Chandrakar Memorial Hospital,

registered under Companies Act,

1956 (No. 1of 1956), Reg.No. 10-

11769 of LggT shall handover the
administration, control and

possession of all properties both
movable and immovable of
Chandulal Chandrakar Memorial

Medical College, Kachand,ur,

District-Durg, Chhattisgarh to the

Government immediately on the

commencement of this Act.



4. Notwithstand'ing anything contained

in any other law for,the time being in
I

force or in an5r order or judgment or
1+decree oT any, Court or in any

contract or other document, on and

from the date of commencement of

this Act, Chandulal Chandrakar

Memorial Medical College

Kachand.ur, Durg, Chhattisgarh

together with its associated Hospital

and all its assets, rights and

interests, shall vest in Government

and arry right, I possession and

interest, , of any person living orJL

juristic, ihdividuals, companies,

sharehold.ers or any ottrer

organrzatron in respect of it shall be

ceased.

Chandulal
Chandrakar

:'
Memorial

Medical College
Kachand-ur,

District-Durg,
Chhattisgarh to

/.vest tn
Government.

(1) Notwithstanding anything contained G
in any other law for the time being in vesting.

force or in any order or judgment or

decree of any Court or in any

contract or other document, relating

to the establishment vested in the

Government under Section 4,

immediately before the

commencement of this Act, the same

shal1 ,be deemed to have been

terminated on such cornmencement.
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P) On comm.encement o this tq,, the

administration and maqagernent by
,

: any.rCorirp-any-, Society, person living
l

or juristic or any organization who

rr-ad managed and. administered.

these establishment vested before in

the Government under Section 4
I

shall be deemed to ceased..

6. and
vesting of the establishments of

Ch dulal Chandrakar Memorial

Medical College, Kachandur, Durg,

in the Government under section 4,

thei ' Government shall pay to

Chandulal Chandrakar Mernorial

Payment of
Amount.

Appointment of
Special Officer
for determining

the amount.

Hospital, registered under

Companies Act, 1956 (No. 1 of

1956), Reg. No. 10- 1 1769 of L997 ,

the amount payable under sub-

section (21 ofsection 8.

7. (1) The Government shall appoint by

notification, a person having

adequate knowledge and experience

in matters of administration, medical

and finance, as Special Officer for

the purpose of fixing the amount

specified in Section 6.
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(21 For assisting the Special Officer in

exercising the powers conferred on

him under this Act the Government

may depute such other officers as it
may think fit.

(3) The salaries and allowances of the

Special Officer and other officers

deputed under sub-section (2) shall

be as fixed by the Government.

) The Special Officer appointed under

sub-section (1) of Section 7 shatl do

valuation of the moveable and

immovable property which has

vested in Government under Section

4,

(2) In view of the compulsory nature of
taking over, 'the amount payable

shall be paid up to two times the

amount of actual valuation

determined under sub-section (1),

(3) No other money shall be payable to

any person living or juristic for

vesting of any properties in the

Government under Section 4.

 The properties. of Chandulal

Chandrakar Memorial Medical

Amount

No payment by
Government fo



es8 (12)
ZOZ|

(2)

-Cfthattisgarh shal-l vest in the
Government free from alll: ---

encumbrances and Government
shal. l not be liable to pay any perso,rr

: i'

living or juristic anything for any
liabilities of its :owners before the
vesting,
'l'he liabilities of Chandulal
Crr'q.ndrakar Memorialr Medical
College, Kachandur, Durg,
Chhattisgarh shalt remain the
Iiabilities of its owners before the
vesting in the Govern-ent and can
t,De recovered by their creditors from
thern bJ,,followjng,norm,process of
law.

followed by the
Special Officer.

The Specia

sub-section (1) of Section Z may
summon any person or document for
the pulpose of determining the
determining valuation specified in
section 8 and if the Special Officer so
requires, such person shaltr be
bound to give information and the
documents in his possessrion or
assrstance required by the Special
Officer.

I



(Zl: If , ,any: hindra4ce is catrsed to t}e

fu,-.nctions,, he rnay s,eek the

aSsis,tan t of, ,,tho , Executive

Magtstrate concerned and he shall
,be beund to provide such assistance.

circumstafrce SO walf4n-tS;

Government may, by notification,

extend the period of submission of

report for a further period not

exceeding one year.

) The Government shall pay the

amount specified in Section 8 in the

Bank Account of Chandulal

Chandrakar Memorial Hospital,

registered under Companies Act,

1956, Reg. No. 10- 1 1769 of lgg7 ,

who ornrned Chandulal Chandrakar

Memorial

Kachandur,

Chhattisgalh, before its vesti.ng in

the Government under Section 4.

(3) The Spec-ial Officer shall str'pmit a

report to the : Government,

6,stffmining, the rvaluation specified

in Section 8 within 6 rnonth.s from:.
the date of his appointment:

Provided that if the

Medical College,

District-Durg,

Paypent of
Amount.



(?,) Full &d final pa]ament Of ,,the
amount specified in Section U shall

be made by the Governr.neRt within 6

months of the report being

subr,nitted by the Special Officer

appointed under sub-section ( 1) of

Section 7.

Person, who was in employment of
Chandulal Chandrakar Memorial

Medical College, Kachandur Durg,

Chhattisgarh or any of its associated

hospitals or establishment, whether
as a perfianent ernployee, on

contract or outsoureed, befOre. their
vesting in the Government Under
Section 4, shall have no any claim

for service in Chandulal Chandrakar

ChanduIaI
Chandrakar
Memorial

Medieal College
to have no
claim on

Government
Service.

. (1)

Memorial Medical College,

Kachandur Durg, Chhattisgarh or

under the Government.

(2) There shall be no liability of the

Government for paJrment of any

salary or any other dues of any

person specified in sub-section (1).

(3) Persons specified in sub-section (1)

who remain unpaid by the owners of
Chandulal Chandrakar Memorial

Medical College, for services
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r=endere-cl before , its, vestirlg , in
Government under Section 4 shall

have a right to recovery of amount

frola the o.w'ners of Chaqdulal

Chandrakar Memorial Medical

College who are owners before its
vesting in Government under Section

4.

No suit, prosecution, penal actions

or other legal proceedings shall lie
against the ,Gover:nment or the

Special Officer, app-ointed under sub-

section (1) of section 7 or any other

officers or persons who act in
.

accordance with the directions ofithe

Special Officer,, for anything which is

done in good taith or intended to be

done as per this Act.

L4. The provisions of this Act or any

rule, order or notification made

thereunder shall have overriding

effect, notwithstanding anything

contained in any other law for the

time being in force,

15. (1) The Government may, by notification

irr the Gazette, make rules to carry

out the purposes of this Act.

(21 Every rule made under this Act shall
be laid on the table of the Vidhan
Sabha.

Protection of
action taken in

good faith.

Overriding
effect of Act.

Power to make
rules.
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,,i 16.'.,,P6.{179f,t-o' , :'
I rer-nove ' 

,

difficulties.' i

udglrq {qq{, frrim r fuoqr zoz t

t

I,f zU,l,y,diffi-.eu arises- j,p,.gi.v'-i eff€c,t,., l

to the provisions 9f this Act, the

- Government ffi&y, make an order to

not inconsistent with the provisions

of this Act which for the purpose of 
removing such difficulty:

,shalI be rnade after the e-xpily,of two
-?lyears trom- tfre date oI

.t

commencement of this Act.


